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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

cCt1 

l6.6.2fl'. 

:eard ShrL 

counsel for the applicant and Shr . 

learned Addl.Standing Counsel(on whom a cop' 

f the O.A. has already bei sorvcc) ape:rii 

on behalf of the Respondents. 
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It is the case of thEm appli - rt 

Lht he had ventilated his grievance er 

this Tribunal in an earlIer round of litj. 

tiTn in 3.A.NO.382/90, which was cispose 5:m 



NOTES OF THE REGISTRY I 
	 ORDERS OF THE TRIBUNAL 

n 4.5.1995 • Th rcafi:.cr thc ratter 

carred to 1e IIon'ble Supreme C ur il Civil 

Appeal NOs. 3317/97 and 3318/97; il:L 	s 

disposed of on 1.4.2003. Thereafter tho 

ap)1icant filed Contempt petition bearing 

No.C.P.56/03 before this Tribunal, which ws 

disposed of on 3.2.2004 with certain dirccti:n 

requiring the Respondents to act prptly. 

Despite the said order dated 3.2.2004 rendared 
adopted 

in CP 56/03, the Responc1efltsLdilat0ri0U5 Pr0Ce 

for which the applicant has filed the present 

Oririinai Application under Section 19 of the 

1085. To-day, by roc1ucing an origii1 

of order dated dated 20.5.2004 issued by the 

Office of the T.D.M., Dalasore, Shri Tripathy 

had disclosed that the DPC granted OT'3P 

benefits as well as OCR benefits in fav:ur 

of the applicant with effect from 30.11.1983 

and 1.7.1991 repectiVelY. It is the case of 

the applicant that the DPC having recommended 

OTBP and OCR with effect from 30.11.1983 arid 

1.7.1991 respectively, the consequential 

financial benefits should be released in his 
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favour at the earliest. 

Having heard the counsel of both the 

sides and on perusal of materials placed on 

record, Respondents areirectecl to release - 
the consequential financial benefits arisint 

out of the DPC recnraendations(as referred t 

above) in favour of the applicant by the 

of July, 2004; for which the ResPondre.e 'eI 

act with all prortiptiude withut waste of 



ith the Observation and direction as above, 

is disposed of at the stage of admission. 

Send copies of this order, along with cOpies of 

the 0.A.1 to Respondents and free copies of the order be 

handed over to the &ounsel of both the sides, 
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